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OPEN COURT 
CENTRAL ADMINISTRATIVE TRIBUNAL, 

ALLAHABAD BENCH 
ALLAHABAD 

Allahabad this the 2nd day of June, 2010 

PRESENT: 
HON'BLE MR. GEORGE PARACKE N, MEMBER-J 
HON'BLE l\IRS.MANJULIKA GAUTAM, l\IEMBER-A 

I. 

') -. 

O.A. 0.13082008 
(U 's 19 of the Administrative Tribunals Act 1985) 

Association of E.D.P.Officers of 
Income Tax Department, 
A-I, Shastri agar, Meerut, 
Through its President: Vijay Kumar. 

Vijay Kumar, Sio Shri Shyam Lal Pandey. 
Deputy Director (Systems), 
Office of the Chief Commissioner of Income Tax, 
Kanpur, who happens to be President of the Association 
Electronic Data Processing Officers, . 
I ncome Tax Department. .... Appl icants 

(By Ad vocate: Sri S. Mandhyan) 

Versus 

I. Union of India through Secretary, 
Revenue, Department of Revenue, 
Ministry of Finance, 
North Block, New Delhi. 

Chairman, Central Board of Direct Taxes, 
orth Block, New Delhi-I 1000 I. 

(By Advocate: Mr.V.K.Shukla) 

ORDER 

HON'BLE MR. GEORGE PARACKEN. MEMBER-J 

... Respondents. 

Thi s Original Application has been filed under Section 19 of the 

Administrati ve Tribunals Act 1985 by the Association of E.D.P. Officers 

of Income Tax Department, A-I. Shastri Nagar. Meerut through its 
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President and by another person. Shri Vija) Kumar. \\orking a, Derut) 

Director (Systems) and the President of the Association of L.D.P. Ollic"rs 

of In come fa, Department. 

According to the applicants, it is their long standing grievance that 

the Computer System (EDP Officers) is to be merged with the main stream 

( dministration/Taxation) System of Income Tax Depal1ment or all posts 

sanctioned for computerization (" hich constitutes less than 0.3% 

manpower of entire depal1mental strength) like those of 

Commissioner/ Addl j JointlDeputy/ Assistant Commissioners of Income 

Taxi Income Tax Officer (Computer Operations/ Systems) should be 

convel1ed in Technical EDP Cadre and fresh recruitment rules may be 

framed to remove di sparity in promotions as compared to IRS officers. 

3. According to the applicants, wi th the development and progress of 

computerizat ion in the country, Depal1ment of Revenue also considered 

deeply for computerizi ng whole revenue matter pal1icularly in Income Tax 

Department. Therefore, in the year 198:2, in a meeting held on 13.9.198~. 

presided over by the Secretary to Government of India. Department of 

Revenue SecretalY to Government of India. Department of Electronics and 

managing Director, Computer maintenance Corporation (CMC), decided 

to introduce computerization in Income Tax Department. 

4. The applicants have also submitted that later. Group 'C' posts i.e. 

Data Entry Operators were merged \\ ith main stream after restructuring 
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the department in the year :!OO I. Howe\ er. the Group .;\. posts like 

Programmer Group ' A ' Gazetted. no\\ designated as '\ ssist3nt Director 

(Systems) pay' sc,ale of Rs.8000 - I' )'000 Ass,'stant Dir 'ctc>r '. 0.." 

(SystemsSystems Analyst) no\\ des ignated as Deputy Director (Systems) 

pay scale of Rs.10.000,15.~00. Deput) Director (Systems) Computer 

Manager (no\\ designated as Joint Director (Systems) on the pay scale of 

Rs. I ~.000-16.500 have not been merged \\ ith the main stream. As a 

result. the promotion of Group' A' officers have become very marginal 

and there is great amount of stagnation. Learned counsel for the 

applicant has pointed out that the Assistant Commissioner in the main 

-
stream who joined in the year '00 I has got promotion to the post of Joint 

Commissioner in 200 I and Add!. Commissioner in the year ~003 and 

Commissioner in '009 whereas the applicants who belongs to the 

Computer System joined as Assistant Commjssioner in the year 1989 and 

got only one promotion as Deputy Commissioner in the year 1996. 

5. Further grievances of the applicants are that, \\hen similarly 

placed persons were considered by the deparunent at various levels for 

promotion, no decision was taken in the case of the appl icants only on the 

ground that while restructuring has taken place in the years '00 I and 

"'006. the case of the applicants were not considered. According to the 

applicants such a view of the Respondent Depanment is absolutely 

unreasonable, arbitrary and, therefore. not tenable. They have therefore. 

filed this OA. seeking the fo llo\\ ing main reliefs: 
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i. To issue a \Hit, order or direction in the nature of 
mandamus commanding the respondents to merge the technical 
EDP officers in main stream of the Class- I officers of the Income 
Ta, Departmem "hose strength even otherwise is juSt 103. \\ hich 
comes to 0.3% ofthc total strengt h. 

Ii. T o issue a \\ rit , order or direction in the nature of 
mandamus commanding the respondents to allow these E:.D.P. 
officers to be posted on all these 103 posts reserved for them 
abstaining I.R.S. officers to occupy these posts ",hile maintaining 
senioril) accord ing to the year of recruitment. 

III. To issue a \vrit, order or direction in the nature of 
mandamus commanding the respondents to implement proposal 
for creation of additiona l POSts dated 8. P.2006 as ratified b} 
Member (L&C), C.B.D.T. dated II. P.?006 as also Chairman, 
C.B.D.T. 

6. Learned counsel for the applicant further submilled thal the reliefs 

sought by the applicams are mailers of policy of the Government alld the 

mandamus can be issued to the respondents to merge Technical E.D.P. 

Officers to the main stream of Class I Officers in the Income Tax 

Department. 

7. We have considered the issue involved in thi s case. We agree thal it 
~ 

is a policy matter for" hich the Government has to decide \\ hether a 

particular stream has to be merged with another stream or not: I-I o\\'e,er, 

we are of the view that the respondents have duty to look the genu ine 

grievances of those employees and redress to the extent possible. 

8. We, therefore, di spose of this O.A. with a direction to respondent 

0. 1 viz., Secretary Department of Revenue, MinislJ) of Finance to loo~ 

into the grievance of the appl icants herein. and i I' considered neeessar) a 

high level committee ma} be constituted to study their grievance and to 



5 

make recommendations to the appropriate authority. As the process 

in\ olyes consultation at \'arious Ic\'els in the GO\ ernmenl, \\ (' consider It 

appropnate Ihat s ix months' lime "ould be sufficient ror the 

Government to take a \ ie\,\ in the malter and conve) the decision to the 

app licants. We make it made clear that \\e have not gone into the merits 

orthe case. While disposing or this O.A. the Registry shall send a COP) or 

the entire Paper Book or this O.A. 10 the Respondent 0.1 so that he rna' 

get the rull picture orth~ issues raised by the Applicants. 

9.There shall be no order as to costs 
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